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CEI^RAL AOHINI STR at I\/£ TRIBUNAL

PRINCIPAL BENCH
NEU DELHI

0, A, No. 1762 of 1995

Neu Delhi, this the day of Se?*, p

HON'BLE nR B.K.SINGH, HEr-lBERCA) , ,
HON'BLE Mrs LAKSHMI SUAniNATHAN, nEMBOU-j)

Shri Satbir Singh,
S/0 Shri Dalip Singh,
U. & P. 0. Pehladpur Kit&nola,
Di st t, Ro ht ak( Har y ana) ae= AppIiCJjnl

( through ITr 5, PoSharma, Advocate).

us.

1, The Comrnissionar of Police, ,
Delhi Police Force,

' Delhi Police Headquarters,
I.P.Estate, Neu Delhi,

2. The Deputy Commissioner Of Police,
Delhi Police Force,
P.T . S. !^al via Nagar, Neu Delhi, ... R een '

(  through None).

Or dec

GX { 'i J(delivered by HonRbl'e Ft 3. K® Singh, f'lsTfb

This 0. A«No. 1762 of 1995 has been filed

for grant of benefits to the applicant in termo

of the judgiment dated 6,4. 1994 passed in 0.'*,1434 or

I98e(0m Kanuar Singh vs. Delhi Administ r c.t xan & othe:.";

directing the respondents to give the applicant
I  r

t h>e ; similar benefits due to the idantifal

facts and circumstances of the present csoe

and quash the order of dismissal dated 19.5. 1934, the .

order of rejection of appeal bf the

appliQaO.t dated 30, 7,-198^^ cat ad vide order

dated 8.4. 1985 , to direct the respondents to

re—instate the applicant uith all consB 'jenl ial

benefits substituting the penalty o^' dis^is al

uith minor penalty.

This application is not entert ainsbla c-nca



it is barred by delay and laches. The Hon'ble
case of

Supreme Court have clearly laid down i n ̂  c- nt a Ot Pun .1 :■
iV§. ;Gurdev Singh (l99l) 4 SCC 1 that an a^Qrieved

party has to approach for redresral of his

grievance uithin the prescribed period of limitation

since after the expiry of statutory time limit,

the Court cannot grant the relief prayed for. The

Administrative Tribunals Act does not vest any

pouer or authority eKcept the one under Section 21,

It has been hel d in 5. S.Rathor e vs, Stat e of P,

AIR 1990 SC 10 that the cause of action shall

arise on the date of the order of the higher

authority disposing of the appeal or representation,

liihere no such order is made uithin six months after

an appeal or representation is filed, the cosise

action uould arise from the data of expiry of six

months. Thus, the statutory period under which a

person aggrieved by an order must approach under

Section 19 of the CAT Act is provided under Sectian

21, In the case of S, S.R athor b( Supr a)« it has been
repeated

further held that^representations filed by an aggrieve'.;

person do not extend the period of limitation.

In the present case, the applicant has

claimed re-instat sment and consequential benofits

from 1985 on the basis of the judgment doted

6.4, 1994 passed in 0, A, No, 1454/8B(0m Kunuar Singh

vs. Delhi Administration & others). The Bun'ble

Supreme Court have categorically laid doun the lju

that judgment ^nd orders of the Court in other csoeo

do not give cause of action. This uas held

by the Hon'ble Supreme Court in JT 1992(3) 3C 322

Bhu p Singh vs. Union of India.

In a similar case, Union of India vs, Raham Char'da:

Samanba 3T 1993(3) SC 418, it has bean held that
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delay and laches defeat the right and if right

is lost remedy available is also lost to an

aggrieved party. In JT 1994(2) SC 125

Ex. Captain Harish Uppal vs. Union of Indin^ the

Hon'ble Supreme Court have laid doun the 1 au t hct

parties should pursue their rights and remediao

promptly and not to sleep over the rightr.

If they choiose to sleep, the Court Should daclino to

interfere. The Hon'ble Supreme Court have also nent: :

that delay defeats equity and that the Courts

help those uho are vigilant and do not slumber over

their rights. Those uho sleep over their righto

their claim should not be entertained.

In vieu of the observations made by the
t

Hon'ble Supreme Court in the aforesaid gudgmants,

and in vieu of the fact that this Court is

vested uith the limited pouer, as contained in

Section 21 of the CAT Act, ue cannot tako any

cognizance of this petition. The same isS

dismissed in liminij as barred by delay and

1 at'ches, ' / . . ' > .

,f^

/sds/
(  firs Lakshmi Suaminathan)

P1EnBER(3)

(  8j%rSiriGh)

Member ( A)


